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THE CoMPANIEs (CENTRAL GOVERNMENT’S)
GENERAL  RuLEs AND ForMs (FourtH
AMENDMENT) RULES, 1966

Tae MINISTER of STATE IN THE
MINISTRY oF LAW (SHRI C. R. PATTABHI
RasaN) . Madam, I lay on the Table
under sub-section (3) of section 642 of the
Companies Act, 1956, a copy of the Minis
try of Law (Department of Company Aff-
airs) Notification G.S.R, No. 1262, dated
the 2nd August, 1966, pubhishing Compa-
nies (Central Government’s) General Rules
and Forms (Fourth Amendment) Rules,
1966. [Placed in Library. See No, LT-
6958/66.]

Tue Foop CORPORATIONS (SEVENTH
AMECNDMENT) RULES, 1966

Tue DEPUTY MINISTER IN THE
MINISTRY or FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT D
COOPERATION (SHRI ANNASAHIB
SHINDE) : Madam, on behalf of Shri P
Govinda Menon I lay on the Table a
copy of the Ministry of Food, Agriculture,
Community Development and Co-operation
(Department of Food) Notification G.S.R
No 1188, dated the 27th July, 1966, pub-
Iishing the Food Corporations (Seventh
Amendment) Rules, 1966, under sub-sec-
tion (3) of section 44 of the Food Corpora-
tions Act, 1964 [Placed in Library. See
No. LT-6847/66 ]

MiNisTRY OF FooD, AGRICULTURE, COM-
MUNITY DEVFLOPMENT AND CO-OPERATION
(DEPARTMENT OF FooD) NOTIFICATION

SHR1 ANNASAHIB SHINDE : Sir, 1
also beg to lay on the Table a copy each
of the following Notifications of the Minis-
try of Food, Agriculture, Community Deve-
lopment and Co-operation (Department of
Food) :—

(1) Notificahon GS.R. No 1288,
dated the 10th August, 1966, pub-
lishing an amendment to Govern-
ment Notification G.S.R. No 1842,
dated the 24th December, 1964,
under sub-section (1) of section
12-A of the Essential Commodities
Act, 1955, ([Placed in Library.
See No. LT-6957/66]
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(1i) Notification G.S.R, No. 1324,

dated the 22nd August, 1966, pub-
Iishing the Gujarat Roller Mills
Mixed Atta (Price Control) Order
1966, undeyr sub-section (6) of
section 3 of the Essential Com-
modities Act, 1955. [Placed 1n
Library See No. LT-6957/66.]

NOTIFICATION UNDER THE KERALA GOVERN-
MENT LAND ASSIGNMENT AcCT, 1960

Tur DEPUIY MINISTER N THE
MINISTRY or FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT axDp
COOPERATION (SHrr S. D. Misra) .
Madam, I lay on the Table a copy of Noti-
fication S R O. No. 278/66, dated the 13th
July, 1966, under sub-section (3) of sec-
tion 7 of the Kerala Government Land
Assignment Act, 1960, issued by the Gov-
ernment of Kerala, {Placed in Library, See
No LT-6855/66.]

NOTIFICATION UNDER THE KERALA Lano
CONSERVANCY AcT, 1957

Sart S D MISRA . Sir, I also beg to
lay on the Table a copy of Notification
SRO No 289/66, dated the 26th July,
1966, under sub-section (2) of section 13
of the Kerala Land Conservancy Act, 1957,
issued by the Government of Kerala.
[Placed in Iibtary See No LT-6906/66]

Fourrit 11vi YLAR PILAN—A DRAFT Our-
LINE

Tue DEPUTY MINISTER IN THR
MINISTRY or FINANCE (Sur1 L. N.
MisHra)  Madam, on behalf of Shr1 Asoka
Mehta 1 lay on the Table a copy of the
‘Fourth Five-Year Plan—A Draft Outline’.
[Placed mn I tbrary. See No LT-6941/66 ]

ALLOCATION OF TIME RE THE
APPROPRIATION (NO 3) BILL, 1966

Tue DEPUTY CHAIRMAN: I have
to inform Members that under rule 186(2)
of the Rules of Procedure and Conduct of
Business in the Rajya Sabha, the Chairman
has allotted one hour for the completion ot
all stages invo'ved 1n the consideration and
return of the Appropriation (Neo. 3) Bill,
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[The Deputy Chairman.]

1966, by the Rajya Sabha, including

[ RAJYA SABHA)

the ' gal) : The position is that

re Appropriation 4588
(No. 3) Bill, 1966
Surt BHUPESH GUPTA (West Ben-

the Business

consideration and passing of amendments, | Advisory Committee functions on behalf

if any, to the Bill.

oft Ao (I AIW) : HIA-
At uF fadEs gudr v g |
FT § |

Iqawfa . fra arag § 7

s Tewroaw - fqaET ag FT §
fa Sefy fr azr T agi gm A =91 QY
1 §, fafmai fadas o @ § 9
AT T SrAAT FR o Ted aar 7
fafran fados 9 ow &2 § oif@
FT {5 S0 F97 THY 45 7 A Aqq
2 gar § | g Taredr § a1 et
furg & ar AT SR feRzafma @t
frraTd 7
Tue DEPUTY CHAIRMAN :

Business Advisory Committee, Will

I think
the hon. Member knows that there is the
you
please take your seat ? This allotment of
time is being made in all business and the

of the House and sends its recommenda-
tions. Normally we do not discuss it, be-
cause most ot the parties are represented

there.
1

SHRI A. D. MANI (Madhya Pradesh) :
Not all the parties. Also this is such an
important Bill as the Appropriation Bill.

Surt BHUPESH GUPTA : T said, “most
of the parties”. I do not want to clash with
you, 1 say most, not all. Therefore, there
are people who are not also represented
there. You may say in respect of those
parties which are represented there that
they are bound by its decision, becausg they
had made the commitment. But there are
the independents, there are others, thers is
the nominated category here too. All of
them can raise this point, Even others can
raise the point that this is subject to the
" approval of the House.

Surt RAJENDRA PRATAP SINHA
(Bihar) : Madam, . . .

Member knows how it is done. Therefore, |

either you take it up and inform the Busi-| Tyr DEPUTY CHAIRMAN : I do not
ness Advisory Committee and the Chairman

that there should be more time or, other-
wise, you will have to submit to the prac-

tice that has been going on up to now.

off TrRATTROT : AT TTERT STF I
g—Frmrast #1 s qmar S —
frrast &1 gAY 3T & | &1 g
faarm @ar #Y dfea & @@ ey
framraely @ o § 1 99 fasmy qsag-
T4 F4Et 7wy fratfer 57 adfr & @
g UF Y5 F ¥ H 9I9 o AT
QT § | AT F AFAT IF 9V AT
Y § | IOT a1g WEE g fau
@ & fau fawag gsargwd a7
F1 W S g7 § 1 9g fraw §, 7z faar
g &, SR I FIE 9% | | 39 fraw
¥ fagg TwE< ggt 9 wqr W o
Y § 1 1 frae forar gam & 9o faeg
T F9TE AT §, I8 A OF durfis
TR

l want any further opinion on this issue,

|

SHRI A. D. MANI : It affects the rights
of the House. My point is this. On the
‘Appropriation Bill we get an opportunity
, of placing matters relating to various Minis-
tries, The fact that the discussion on it is
curtailed to one hour by the Business Ad-
i visory Committee cannot take away the
| privileges of other Members of the House,
We are making a submission to you, and
| through you to the Chairman, that we
should have more time to discuss the
Appropriation Bill. You cannot curtail the
privileges of those Members who want to
say something about those Ministries.

Surt M. GOVINDA REDDY (Mysore):
It is true that the Appropriation Bill re-
quires more time than one hour. But the
Business Advisory Committee in its wisdom
has limited it to one hour, and that is
placed before the House. Madam, when
that was placed before the House, that was
the proper time for any Member to get up
and ask for more time. Now when the
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House has approved of the programme
placed before the House by the Business
Advisory Committee, then it has to be
taken.

Tue DEPUTY CHAIRMAN: Now I
must say that the Business Advisory Com-
mittee discusses all these issues and puts
down the allocation of time, The Chairman
uses his own discretion on it and then he
announces a period of time in which the
Bill must pass all the stages. Now the point
wag raised that everybody is not represent-
ed on the Business Advisory Committee
But all the main political parties are repre-
sented on the Business Advisory Committee.

Surt G. MURAHARI (Uttar Pradesh) :
But, Madam .

Tue DEPUTY CHAIRMAN: Mr. Gaure
Murahari, please let me finish. 1 want to
say something,

Even so, more often than not, the Chair
has used its own discretion and given more
time to the subject, and I think the Mem-
bers must realise that we do exercise our
own discretion, and if the debate is going
to be more useful than is expected and cer-
tain facts are coming out, the Chair uses
its own discretion then, and we do give
you more time.

And the other thing is this. When the
announcement of the programme is made
in this House, I think that is the time for
those hon. Members, who want to speak
on certain items on the order paper, to
raise the issue. 1 think we can now go to
the next business.

Sunt G. MURAHARI : We are only re-
questing you to extend the time,

oft T AR, W feee
N FT FFA F

THe DEPUTY CHAIRMAN : I do not
have to remind you that this submission
has been made earlier also and I have re-
plied. Let us now go to the subject on the
order paper,

st TeETTmRY c gA ST § -
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THE DEPUTY CHAIRMAN . We must
rnot take the time of the House in this
 fashion. If it so requires, the Chair will
juse its discretion, whoever is in the Chair
| at that time.

sy TreRTCEer ¢ 39T AurfaE g
21§ wR fraee wew i W e
| AR TS 9T ®Te § | gATT TR
| omE STST § ¢ BRI ¥ R (AWAg
usATIIr RS &1 W g fgan
| gom & 9w Y & fawge et
| FET IX FRATE) FT AT SATAT FAT I
| fram w1 W FTT Ag §—ag WQ
I qTIFT ATH ATET § )

Surt M. N. KAUL (Nominated) :
Madam, I wish that this matter may be
clarified by you. It was raised before the
Chairman once or twice and it has been
raised again today, and I have no doubt
that it will be repeatedly raised. Therefore
it is essential that we should see what the
1ule says, and you will please enlighten the
House whether in this particular case the
rule has been followed. 1 am quite aware
that you have referred to the current
practice; T am not dealing with that. The
point that has been raised now is that the
current practice be modified and brought
in accordance with the rule. That is the
question, You may put it before the
House for their consideration the definite
point whether the current practice should
be changed and brought in accordance with
the rule. The rule says:

“As soon as may be after the report
has been made to the Council, a motion
may be moved by a member of the Com-
mittee designated by the Chairman of

the Council . . ."—

{ What is the motion ?

“

. that this Council agrees with
the allocation of time proposed by the
Committee in regard to such and such
Bill”.

Now the Members would like to know
whether in this particular case this proce-
dure was followed, whether some member
was designated to move this motion, or
not; I mean, let the fact be clear to the
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[Shri M. N. Kaul]

House, so that the whole thing proceeds
methodically and this matter is settled once
for all. T think in this matter the general
sense of the House may be taken whether
they wish to conform to the existing prac-
tice or they desire that the existing practice
may be modified and brought in accordance
with the rule, and to ascertain the desire of
the House, a formal motion may be moved,
and whatever amendments the MNembers
have a right to move they may move in
accordance with the ruvles. That is the
demand and you may indicate 1t to the
House.

Tne DEPUTY CHAIRMAN : Now I
want to answer this. There is a rule which
is not in practice. There is such a thing
as the letter of the law and there is such
a thing as a convention or practice that we
have established for so many years. We
have not followed a set rule that we should
bring a motion that this programme should
be laid on the Table. We have not done
that. We have followed the other practice
of announcing the programme for the
following week. That practice we have
been following because we have found it
satisfactory to all sections of the House
and the Chair is also able to use his own
discretion. If a formal motion is moved
and adopted, then it will become very rigid
and if it is laid down that the time is one
hour, then it will be one hour and no more.
The Chairman may not use his discretion,
The Chairman cannot use his discretion on
such occasions if it is in the form of a for-
mal motion. Therefore I leave it to the
sense of the House whether hon. Members
want the rigid thing, whether the Chairman
will stick to the minute and observe the
time and strictly observe the letter ol the
law or whether you want the present prac-
tice to continue which has been working in
a very satisfactory manner. I am in the
hends of the House. If the House wants
to decide that we should have a formal
motion then this matter can go to the
Chairman to be put right,

Surrt BHUPESH GUPTA : My sugges-
ton to you is this, Madam. What you say
12 pirtly night, It is partly correct that once
the House passes such a resolution then nor-
mally the Chair is bound by it. But the
Chair can always ask the House to alter

[RAJYA SABHA}

re Appropriation 4592

(No. 3) Bill, 1966

that particular decision, Thut right vests
in the Chair. I am making this submission
1n order to point out that even if a resolu-
tion is passed, the Chairman is not preclud-
ed from having it altered in that way by
asking for the consent of the Hcuse. Now
you said that the Chair is free to follow
the convention or the rule. It 1s true and
the convention has been followed. But it
is also true that occasionally points have
been raised for extension of time under the
existing arrangement. Generally when
there is an assurance of the Chair we do
not pursue the matler. We always fecl
that if somebody has to raise a point or hps
to say something he can make his submis-
sion to the Chair when the maiter is being
debated. I am sure the Chair will take
into consideration that submission. [ mcan
it is a kind of half-way house arrangement.
neither a formal motion nor a rule of
tnumb.  You see, when sometody has a
shbmission to make he makes that submis-
sion and we follow the convention trusting
that the Chair will always exercise its dis-
cietion to the advantage of the debate for
enlarging the rights and prerogatives and
privileges of Members of Parliament and
for extending them and not for abridging
thewn.

Tue DEUPTY CHAIRMAN: Mr.
Bhupesh Gupta should be the last to com-
plain. If there is a motion and if it is
accepted, then all his speeches would have
to be axed. Now I am jn the hands of the
House.

THe LEADER OF THE HOUSE (Snri
M C. CHAGLA) : May I have & word ©

THe DEPUTY CRHAIRMAN Yes, the
Leader of the House.

Surt M. C. CHAGLA : Monlam, my
attention has been drawn by Mr. Kaul to
the rules as they are. But as the hon. Mem-
ber knows, this Business Adviscey Com-
mittee has becen functioning for a loag time
and in my opinion it has functioned very
well Let us see how this Commiitee
functions. I think the representatives of
most of the Parties are on this Committee.

AN Hon. MEMBER : Not all.
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Surt M. C. CHAGLA : I say most of
them are represented on this Committee
and we generally give some thought to
every matter that comes before the Com-
mittee. Where we realise the importance
of a particular measure we take into con-
sideration the different points of view that
have to be placed before the House and we
fix the time, bearing in mind the necessity
for adjusting other Bills and other import-
ant matters.

Now, Madam Deputy Chairman, as
pointed out by you, even so, the Chairman
always uses his discretion to extend the
time. If we bring in a formal resolution
before the House then there will be long
and acrimonious discussions and there will
be more rigidity in the working out of the
programme. Therefore, I would beg of
the House to let this present practice con-
tinue. I do agree with Mr. Gupta that it
is always possible and after formal an-
nouncement is made of what the Business
Advisory Committee had decided it is open
to the Chairman to extend and adjust the
time in order to see that there is sufficient
time for a particular item. When the
Chair finds that the time is not sufficient
1 am sure it will exercise its discretion and
extend the time. Therefore, 1 would
appeal to the House not to interfere with
or disturb the present practice.

Dr. D. R. GADGIL (Nominated) : I
would certainly suggest to the House that
if the House has found the present practice
much more convenient then it would be
much better to explicitly say so and conform
to that practice, You can modify the rule
Because it is extremely inconvenient to have
an explicit rule like the one we have and
then follow a different practice. Anybody
can raise a point of order and a point of
order always places the Chair in very great
difficulty. T would have no objection if we
all agree to a proper modification so that
our practice and the rule may be in con-
formity with each other. The Leader of
the House may well take a lead in this
direction.

Tue DEPUTY CHAIRMAN: I think we

have had enough discussion on this., Now
that .

Suri B. K. P. SINHA (Bihar) : Madam,

{29 AUG. 1966]

re Appropriatjon 4594

(No. 3) Bill, 1966

THE DEPUTY CHAIRMAN : Mr. Sinha,
we must also look at the clock and go back
to the regular business for the day. We
have reached some sort of an agreement
on this and I am sure of that from the way
1 see the hon. Members speaking. 1 do
not know if every one should express his
opinion here now.

Suri B, K. P. SINHA : I will not take
long, Madam.

THe DEPUTY CHAIRMAN: What
have you to say ?

Suri B. K. P. SINHA : Madam, this is
a very important issve, in my opinon. I
do not think it is enough if you see the
sense of the House on this particular
matter. That is not the end of it. The
matter does not end there. Excuse me,
Madam, you talked about practice and con-
vention. Conventions do not develop in a
year or two. There was a Rules Com-
mittee which was constituted by the Chair-
man and I was a member of that Commit-
tee, There in that Committee we deliberated
for more than three months and framed
these rules. Afterwards these draft rules
were placed before the House and formally
adopted. And this took place only two
years back. I do not know—and I would
like anybody to enlighten me—if it is pos-
sible for a convention to develop in two
years, a convention against the written text
of the law. It is unfortunate that not only
in this matter but also on the question of
calling attention notice on the question of
an issue of privilege, on all these important
matters I find generally that the p a.tice

of the House deviates from the letter
of the law and the spirit of the
law. I remember that on the

Rules Committee I was one of those who
always pleaded for flexibility in the rules,
but on every occasion I was out-voted by
the majority who plumped for rigid rules.
Now after those rigid rules are framed, to
talk of flexibility, to talk of practice and
conventions would be out of place and it
does not look nice What impression a
foreigner will have if after going through
the text of our rules he watches the pro-
ceedings here and finds that the proceedings
are absolutely at variance with the rules ?
That would not create a good or happy
impression on the foreigner, in my opinion
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syrt ATAL  BIHARI VAJPAYEE
(Uttar Pradesh) : Why bother ?

SHri RAJENDRA PRATAP SINHA :
You don't bother about that.

SHr1 B. K. P. SINHA : My hon. friend
may not bother. Anybody is free to have
his own views and I know my hon. Friend’s
views are flexible because they change from
gide to side. My views are not that flexi-
ble. In any case 1 might urge for your
consideration, Madam, the point that was
made by a most senior and respected Mem-
ber of the House here, Dr. Gadgil, And
1 also feel that if this practice has worked
well, then the decisions of the Business
Advisory Committee should be accepted by
the House. But then the point remains in
such situation that you should modify the
rule, modify the rule in respect of questions
of privileges, modify the rule in respect of
Calling Attention notice and modify the
rule in this respect also.

Lastly I come to the merits of this issue.
1t is unfair that this House should get only
one and a half hour over thie Appropriation

Bill.

A~ Hon, MEMBER: No, only one

hour.

Suri B. K. P. SINHA ;: Yes, only one
hour. 1 would submit that an Appropria-
tion Bill in the—other House is a matier of
mere formality because there they pass the
demands for grants. After the demands for
grants are passed the same arguments would
be repeated on the Appropriation measure
Therefore in the other House it is a matter
of mere formality. But in this House since
we do not discuss the demands it is a
matter of substance, Often on the Appro-
priation Bill matters of great substance are
likely to arise and they do arise. There-
fore, on the merits I do feel that it would
not be fair to allot one hour for such a
measure.

oft Trerromer - WA oF faae

IJq@AfY . qF ATIHRT FAT FIAAT
27
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#ff TwAaREw - 970 0F faae ga

#Afaw | §7 T I3 § 1 g fraew

aad ux faqe & 2z & {5 3fay, ag

qATA A ISET T | TG S ZATY
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ot TerARE c qF g A A 9w
AT VA AT S Y F F9 FIA TR |

guawmafa ;- Aifed, 3 faee 9T |

sft TreArEw - AT fRgr ag g B
g fodt a6 QT § A7 A9 qFEH T
AT F FuT ¥ feHuT 9% 1% 4w
781 e & 1 F wwman g T gmren S|
srqt feedm Ay qo9T & A1 8-
AT FIAT §, AT TG FT TT7T G&A
F mvATfa =gt & swfas #1 goan
2 1z g AYE o A & 1 F 0 A
FT T &t W FWN A AFA @
YOI AT, § 9 g9H TE 0 @ g
wr fawm Al #EE §
T a9 F 59 984 § a1 AN A
T qeT F TS qEATIAT 987 IAW e
sfag Mg T gue F7 ag w3
IR fmme s AT AT & f
arg feT faare =, a1 399 srerqear
;T AT Y gelt, 98 g9 F¥ ar
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Tafed 3t 29w, @R IO dag
FI G & A aEr v @ & fr fawAe
TEATEHLT FREN | AT A/ 759 &,
¥ faux F @@ AT HFAT T
FHI-FHY AT FT Y & W o7
73 ¥ qg A Ay § @ 9fw gaw
FT Ol & AW @ § zefed ey A
AYAT T F T A 2 1 AW faw
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fear war & & smar der & wlus,
faga TearEEd #AET q & yEard
AeHT 98, SA §3q ¥ faa T g,
aY @Ry oo, ArHEET, a8 g fE
fagad usaIEgd N ot g9F Feq
F IGFT WEqTE ATAT A AT AN
FXE FeTiT q3eq 99 w991 gAE |
@ 38 gv: fagaw geargwd 9@
§ faur w4, fagve weagadr F#WE
Iad faaT F&F sady siftw AT @
2 1 zdr a<g 1 gaeqy zH faaw W
Y §, gad afvads #3F J97 § g4 a5
FET AGT ErT g 1 S A fzar
st @1 & B S feemara swAme w0
2 @ Jg7 feomym /W £, qE
g F@ & 9w fF Sl a7 a8
fagag UIAERT FHA § AR q@A
gt 1 Frowm @ga & mvmfaa
gzedl & ofawe & fawd| T
s ?

Surt AKBAR ALY KHAN (Andhra Pra-
desh) : Because the House will approve.

(Interruptions)

st e - 5 gq gy o
oI Tgt aF IS 90 IG . . .

gaawafy - aETE F1E |

Hq UHATRO. . . . F BE
a1 ® & fF ag dadm afawr i<
qouT & fawga fagg § | a7 @@
79 qund & fF g3 & qarg § ‘597
Y a8 § ST 989 & q91T | qeue 21
FAT ‘W9’ § A qemey A B FgA
¥ 9 v ¥37 § zAfAd wemer &1 A
fedw AT gRM Ag ARA FT
feem wrar sam gAfed @ A
A feeoadr qra &y AT sfed fn
fora=r sfam 2Y 1 of w2 & o 7 farer
7 79w ZH 5 Fewa swAa & 3fA-

[29 AUG. 1966)

re Appropriation 4598

(No. 3) Bill, 1966
g ¥ ¥ A famd Tgv A afews
gagr afafga & 1 a1 o9 WA, @
yeq 97 ag fagw 7 *f@, 3@ 9=
9T AT AFH G A A7 T §, TEHT
| davia & Ay Sifed 1 JaEha
T8 97 AIA-fGHIT FT | S Y gaer
grit az arzfaam 7% qq F |

(Several hon. Members stood up)

THe DEPUTY CHA'RMAN : No more
on this,

Various opinions have been expressed,
one the flexibility of the existing practice,
lthe second the formal way of moving a
Imotion and the third, amending the rules
| concerned that when a motion is made then
"again another motion will have to be made
for increasing the time. Therefore all these
views will go to the Chairman and let the
Chairman take his own decision.

Surt M. P. BHARGAVA (Uttar Pra-
desh) : If T may make one submission, the
"entire discussion on this point has beer far
from the facts The Business Advisory
Committee never considered what time
should be allotted to the Appropriation Bill.
I have got before me the business announc-
ed after the Business Advisory Committece
meeting. This does not have the Appro-
priation Bill. The time for the Appropria-
tion Bill has been fixed by the Chairman
in His own discretion and it is up to him
to allot more time in his own Jdiscretion.
As far as the system of Business Advisory
Committee is concerned, I fully support
it and T am in agreement with Mr. Chagla
because the Business Advisory Committee
meets, it takes decisions, all those decisions
are announced before the House and the
House is in possession of the proceedings
of the Business Advisory Committee and
it is open for any Member to object at that
time that the time allotted for a particular
purpose hy the Business Advisory Com-
mittee is not adequate. Since this proce-
dure has not been gone through, the

present discussion today has beon far from
the facts.
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Tue DEPUTY CHAIRMAN : Even if
it is far, the views expressed in the House
will be put before the Chairman and then
you can elicit his opinion from him but
for this particular Bill the Chairman has
given this time.

REFERENCES TO CALLING ATTEN-
TION NOTICES

(i) PRESS RELEASE ON SHRI KAMARAJ’S VISIT
T0 CZECHOSLOVAKIA

Surt D. L. SEN GUPTA (West Ben-
gal) : Madam Deputy Chairman, I gave
a notice calling the attention of the Ex-
ternal Affairs Ministry to make a state-
ment on a matter of constitutional pro-
priety and political unporiance of very
great magnitude, Without meaning any
disrespect to any individual I say that the
Press Release Section of the External
Affairs Ministry has issued a release dated
August 3 Reference VEK:RCS', /1/18/-
444/66 with the headline “Congress Presi-
dent in Czechoslovakia” and states therein
whom Mr. Kamaraj met, in whose com-
pany he moved, who received him with
what afiection and what emctions evertook
the Congress President, Mr. Kamaraj. My
question is whether Mr. Kamaraj, the
President of the Congress, is a very impor-
tant person in the Civil List, whether this
treatment was given to him as a Leader of
the political party, the ruling party, or
whether such a treatment is exfended to
all other party leaders including Members
of Parliament when they go abroad.

Suri ATAL  BIHARI VAJPAYEE
(Uttar Pradesh) : Madam, I am also a
signatory to the call attention notice.

Tue DEPUTY CHAIRMAN: But
should all signatories speak today because
the call attention is under consideration ?
Please be very brief.

Suri ATAL BIHARI VAJPAYEE:
[ want to make only one point, The Con-
gress President is a high dignitary and he
is held in high respect. But the Govern-
ment machinery should not have been used
to publicise the activities and speeches of
Mr. Kamaraj and it is for the External
Affairs Ministry to explain why this has
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been done. Madam, you should direct
the Government to make a statement on
this question.

Surt NIREN GHOSH (West Bengal) :
Madam . . . .

Tue DEPUTY CHAIRMAN . Are you
a signatory 7 Did you sign?

SRt NIREN GHOSH ; Yes; I did. My
point is that the External Affairs Ministry
should not give such indulgence or special
facilities to any party, the Congress party,
this party or any party. They should keep
to official business and not utilise their
money for giving publicity to special indi-
viduals to whichever party they may be-
long.

(ii) REHABILITATION OF THE RESIDENTS OF
JaMUNA BAzar, DELHI

SHrr B. K. GAIKWAD (Maharash-
tra) : Madam Deputy Chairman, I had
given a calling attention notice three days
back regarding the people living on the
banks of the Jamuna river whose huts had
been washed away. Madam their position
18 very pitiable and deplorable and some
steps will have to be taken to give them
1elief. That locality is called the Jamuna
Bazar locality; it is situated just by the side
of the railway bridge on the Jamuna river.
People are living there for years together
and every year due to floods their huts are
washed away, and this year particularly.
1, along with some of my colleagues, visit-
ed the side personally and I saw that their
huts had been washed away and many
families are actually living in the mud, in
the open. Whatever relief has been given
by the Government has not reached those
people. I find that they are mostly back-
ward and Scheduled Caste people. 1
want to draw the attention of the Govern-
ment to these grievances of the down-
trodden people to see that whatever relief
is available it is given to them immedia-
tely.

Secondly, my request is that every year
this position is there and so the Govern-
ment should take care to see that they are
shifted from that place to some other site.
The Government has selected a site for
them known as Seelampur, some place be-
yond the Jamuna river. I request the
Government to see that those who are liv-
ing in Jamuna Bazar are shifted to the new



